CENTRAL ADMINISTRATIVE TRIBUNAL
BENGALORE BENCH

Second Floor,
Commerciel Complex,
Indirenagar,
Bangalore-38,

nated: 2 1 JAN1994

RPPLICATION NO(s) B46 of 1993,

EPPLICANTS: Smt.Mahamunnise v/s. EFQQOND\leesr.ﬂivisionel Méchanical

noineer,%;C ,Reiluay,Hubli & Other,

T0.

. Sri.S,P.Kulkerri,
kdvocete,Nc,2593,
Upstairs,E~Block,
11th Mein, IT Stege,
Re jejineger,
Bangalore-10,

2. Sri,f.N.Venugopala Goude,
Advoccte,No 8/2,Upsteirs,

R,V .,Reod, Cpo: Bang?lore Hospital,
Bengelore-4,

3. The Reeistent Personnel Officer,

Divisionzl Office,South Centrel Railuay,
Hubli,

SUBJECT:~ Foruardina of copies of the Ordevs passed by
the Central Rdministrative Tribunzsl,Bangalore,
- XXX

Please find enclosed herewith g copy of the
ORDER/STAY ORDER/INTERIM ORDER/, Passed by this Tribunal

in the above mentioned application(s) on 99-12-1993,

g/‘i Q/\@-—*t\s‘v Q.
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CEATRAL ADAINISTRATIVE TRIBUNAL: BANGALORE.
APPLICATION NUMBER 846 OF 1993

DATED THIS THE 9Td DAY OF DECLABER , 1993,

rir.Justice P.K.Snyamsundar, .. Vice-Chairman.

Sut. Hahamunnisa,

W/o late donwamad Hanif fiukkeri,
Aged avout 55 years,

Boiler siaker [1S{-I" Loco Shed,
S.C.Railwey, ilubli ,

tesiding at shandivad base,

)

vlakandar Gulli,:ubli-5&0 020. .. Applicant.
{by Advocate Sri S5.P.Kulkarni’
V.

1. Tone Senior Divisional

mechanical Engineer,

Soutn Central railway, Lubli.
2. The Assistant Personal Officer,

Livisional uUffice,

south Ceatral Railway,

tupli,
3. The General wnager, , 1
soutn Central gailway,
Secuncerasiu, .. Reponueuts.

Ly Standing Counsel Shri A.s . Venugopal

U R DR

. "\- . - . N - . o N - - 1 - N
E R daviag  peara oShri S5.F.RKulkarni, learned counsel for the

N
« IS
ap;lic%ut ana oari A.u.Venugopal, learned Standing Counsel for
V2 oy : - N
tne‘naﬂfways L propose to dispose off this application at thne
4
A .
adiission stage itself. ierein tnere are two prayers - ouc
; ' F

scews” a direction to the respondents to dispose off a pending

B

o

revision petition and the other is to direct paywent of any

outstanding dues lixke the Provident Fund, Gratuity, UCRG etc.
etc. crediteus to the account of :ohamwad lLianif since deceased
w3y be ordered to be paid to tne applicant without any loss

of time.




2. Subsequent to this applicatiou, the applicant gave up
the prayer seeking a direction to dispose off the appeal stated
to have been subuitted by tine deceased himself. That probably
is due to the fact the appeal had been disposed off during tne
life time of the deceascd employeg nimself ana a review or revi-
sion petition having been filed, 1 aw now told that there is
no information touching its fate. I aa not coacerned with the
subseyuent development beyond the level of the Appellate autho-
rity. Apart fros tie [act the appeal apyears to have bLeen dis-
posed off as could be seen froa tn; order  prouduceud  dt
Annexure-a3, seexing a furtner directios tou dispose off the
same would nave becn clearly superfluous. 1nat probably is the
reason winy tuae appilicant sou;nt leave to pive up tnat relief.
~Oow wiat remains for consideration is only regarding payméht
orf retiral benelits to the deceased eaployec who, it appears,
Was TeLovet Iros scrvice oia grouads oi sose wisconduct after
Gde  enguiry @nG aun order made at annexure-ai dated 4-0-1904
froa wilcn an appeal was fileu walca was <iso disposed off as
per annexure-i3  confiruing tue findiags o1 the Disciplisary
autuority and afliruing tiae peaalty iugoscu.  asow all tinose
are cvents of the past and they are not i. is-de in tais proceed-
1ng,. lae applicant wio is tne widow of thc ueceased eupluyee
waints tnat wuctever 1s due to ner nusvand tuvards retiral bene—
fits lixe pension, UCRG etc. etc. shoulu be paid to her andg
tnere snoulu .e a direction to pay fher those auouints iusiedliately.
Aar. Vensgopala Gowda subaits that tne gepartuent will do that,
in tnat tae departwent will now conduct the exercise of ascer—
taining if any still due to tne deceased e.uployee towards retiral
benefits anc will ensure pro.apt payment of tuc saue to the wicdow.
1 place oa record counsel's statewent as aforesaid ang dispose

Ofr tuis spplication directing resgongent-? - Assistant Person—
t
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nel Officer, Soutn Central Railway, Hubli - to ascertain, compute
and quantify all retiral benefits that will be still due to
the deceased employee and pay the same to the applicant within

3 wonths from the date of receipt of a copy of this order. Wo

costs.,
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Office Notes
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Orders of Tribunal

A | PKS(ve)/TVR(ma)
DJJ 27.4,95

Called. Applicant and his counsel
absent., Shri A«N.Venugopal Gowda for the

Railway administration present. We have

heard him. He 8ays, that the requisite com-

pliance with the directions of the Tnbunal
has been made and no contempt is committed.
We record his statement and drop this contempt

proceedings and discharge the allaged contem-
ners,
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MEMBER (A) VICE CHAIRMA

TRUE_GQPY_ . . j
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Central Administrative Tribunal
Bangalore Bench

Bangalore



